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Extedon Scheme of MOIWDOJI 
Procmhmcat of Cotton In ~.hursbtti - ---- 

2533. SHRI PANDURANG 
P U N D L I ~ ~  . will the IcmiE7- =bebe pleased to 
state : 

(a) whether the Government of Ma- 
harashtra has requested the Union 
Government for extension of the 
Scheme of monopoly procurement of 
Cotton in the State for a further 
period of ten years; and 

(b) if so, the reaction of the Union 
Government thereto ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) The 
Government of Maharashtra had 
sought extension of the scheme of 
monopoly procurement of cotton in 
the State for a period of ten years 
w,e.f. I st July , 1990. 

(b) Government have granted ex- 
tension to the scheme for a period 
of three years w.e.f. 1st July, 1990 on 
the existing terms and conditions. 

Indor+Dev.s Four Lam S c k  

2534. S P U L  
V E R M A ? % l  the Minister of SUR- 
-TRANSPORT be pleased to 
state : 

(a) whether the Indort-Devas four 
lane scheme has been included in the 
Package-I1 programme of World Bank 
for India; and 

(b) if so, when the construction work 
on the scheme is likely to commence? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER):(a) to (b) Yes, Sir. Negotia- 
tions for the loan have beta complet- 
ed. However, agreement for the loan is 
yet to k signed. As such, it is too early 
to indicate the date of  tart of the 
pmjsct. 

2535. SHRI PHOOL CHAND 
VERMA : Will the MINISTER OF 
TEXTILES be pleased to state : 

(a) whether the production in the 
powerloom sector in Madhya Pradesh 
is declining day by day due to high 
prices of yam and the difficulties in 
the availability of weft; and 

(b) if so, the steps being taken by 
the Union Govt. to provide raw mate- 
rial to the powerloom sector? 

THE MINISTER OF STATE OF 
THE MINISTRY :OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) and 
(b) Details of State-wise production 
are not Centrally maintained. In fact, 
the total production in the country 
is estimated on the basis of delivery 
of yam to powerlooms. Availability 
of yarn to powerloom sector and 
production of cloth by this sector on 
all India basis, have been increasing 
and no report of the shortage of yarn 
has been received. 

Yarn prices from March to July, 1991 
have increased by 5 $: to 9 96. However, 
the Govt. have no direct control over 
yarn prices as they depend upon tbe 
fluctuations of demand and supply 
position. 

Link Road Phm+II from T B e v m  to 
K w r  oa liocbi Bye Plos(Rdr) 

's-r 

2536. PROF. SA I LAK- 
iliY?hiirx 

NSPORT be pleased 
to state : 

(a) whether the Union Government 
have sanctioned the detailed estimate 
for the Link Road Phase-II(NH-47A) 
from Thevara to Kundannoor in KO- 
=hi Bye-pass, Kerala; 

@) if so, the details thereof; and 

(c) if not, the reasons for delay and 
when it is likely to be sanctioned? 



THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRAMPORT (SHRI JAGDISH 
TYTLER) : (a) to (c) No, Sir. HOW- 
ever. this work is included in Annual 
Plan i991-92 for sanction at an 
estimated cost of Rs. 3.2 crores. 

Sick Iadnstrial Units 

2537. SHRI HARIN PATHAK : 
Will tht! Mlnlstcr of m A r n  
be oleased to state the details of the 

Increrrsc in Parliamentary C o n s t i t u ~ a  
due to growth of Populatlon - 

2538. DJ, VASANT PAWAR : Will 
the Minister of LAW. AND 
COhlPANY AFFAIRS be plca~cd 
to state : 

(a) whether the number of Parlia- 
mentary Constituencies in India is 
likely to increase as a result of growth 
of population ar; revcded bensus; 
provisional figures of the recent Census: 
and 

(b) if so. the d h l i  thcrcof? 
extent of funds iosned hy nation:ilised 
banks to sick industrial units; snd the 
steps taken to convert these units into 
profitable ones'! 

T H E  SIISISTTR OF STATE IS 
THE hIIXISTRY O F  FISAXCE 
(SHRI DALRIR SI\GHI : The Rescr- 
ve Bank of In! ia ( R B I )  has reported 
that the outstanding hank credit from 
nzlionaliseii h n k c  sick industrial 
units a t  at ~ h c  cod of i>cccmhcr. 1958 
(the Iatesr date for \s,hich inform~tion 

T H E  hllSISTEK O F  STATE IN 
THE 31INIST'RI' OF: P:ZRI.I.4\1EN- 
TARJ' AFFAIRS :\XI> THE 31INIS- 
TER OF STATE IV T H C  MINISTRY 
OF LAW. JIISTIC'I: :\ \I)  COM- 
P A N Y  AFFAlRS A'iD PrlRLIA- 
MF\TAKY AFFAI KS (SI4RI RAS- 
G A R A J A N  K1'\1.4RMA\(i.ALAI\I):  
(a) and ( h f  No. Sir. ,44 2 matter of 
fact. the Conctiiilrim (Scwnty-first) 
bmrntimc~;t Hill. 1990 u hich i i  pcnding 
beforc P;lrlisniciit prl)pnic\ dclimita- 
tion of constitucncics i i i t l~nut  changing 
the number rhercor. 

Detailed guidelines havc been issue~i 
by R B I  regarding the formulation 
and implrmcnt~tion of rehahilitation 
packages for thr: rcvital crf sick units 
considcrcd potcrii,tlly \fiablc. Rc- 
habilitation package$ provide, i~ircr- 
alia. for the funding of existing dues 
0. banks and financial in4titutions 
wi:h an extended period for repayment 
therecf in a phased manner, interest 
coactssions. grant of fresh term loan 
as also fresh working capital facilities. 

For non-SSI sick industrial corn- 
panics, the Board for Industrial and 
Financial Reconstruction, a quasi-judi- 
cia1 body sct up under t hc Sick InJus- 
trial Comprrni~ (Special Provisions) 
Act, 1985, has bcen ; L I Q J . I L ~ ~  CYI+ 

2539. SiiRI?YfXTf D. K. RHAN- 
DARI  :Fib t t ~ c  . n ~ n r m  , . .  - 

(b) if so, thc react ion of the Govern- 
ment thereto? 

Tfi t  MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESf f W A R  TtiAKUR) * 

(a) and (b) Farcign lonn,'as,istancc is 
taken mainly for mectina the foreign 

pmv~rcd to t Ic  r rct $ 5 ;  7y &rim , exchrrnpc rquircments of- various pk- 
for !he determination of prcvcntive, jcct and non-project programmes ac- 
ameliorative, remedial and other ma- cording to our Nvrlmnal Plan priorities. 
surrs and the expnd i t ioc~  enforcement However, bilrtctal~multilrrtmI aid is 
of such measures. rerrortcd to in respect of ptarscU for 


